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OPBI COURT 

Dated : This the 26 th day of November,l996 

Hon 1 ble Ntr . Justice B.C.Saksena VC 

CORAM : Hon1 ble Mr . ~ . 0Js uupta 

-·--·-·-·-·-

ORlGIJ\AL AI I LlC" T l..:N NO . 1356 of 19<t2 

1 . I shchdr an s on ~f Ram Charan , 

resident ':>f ?81/ 3 , New Railway C'J l ony , 

Tndla , Dist rict Agra . 

2 . Mahendra Pa l s on of Hukum Singh, 

245/S , Line pa r , Tundla , 

AM 

Di strict ,.lg .:-~ • - - - - - - - - - - - Ap~ licu nts 

G/A ~ri K. ~ . Saxena 
VERSUS 

1. Union of I ndi a t h r ough Seneral ~~~d n..Jger , 

N0rth ern Rail·.,ay ,Barodd Ho use , New Delhi • 

North ern Railway , 

Allahabad . 

3. The Senior Uivisional Optg.Supdt., 

Northern Railway ,OR.\\ Office, 

Northern Railway , All~habad . 

4 . Senior uivisi onal Comml. Supdt., 

N. Railway , Allahdbad ( ORM.Jffice) 

~. The Divisional Personnel Officer, 

Northern Railway,DRM Office, 

c/a ~ri N.K.shukla 
~ri v.K .uoel 
;;ri T .N .Koel. 
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ORDER ( ORAL) 

B~ Hon ' b l e Mr . Justi~ B.C . saksena VC 

0 . A· is directed agains t the s election 

tor the post of Passenger Guard sca le 1350- 2200 . The 

app l i cdnt have r a i sed two grounds t o challengeJ the 

selecti on . Firs t is the alleged bias on the part of 

senior n.u.s . of Allahabad Di vision. The said allega­

ti on of mala f id e cann ot be taken cognizance of since 

the Sr . o.o.s. hds not been impleaded b y name in the 

O. A. as r espondent . He has been imp l ead ed only indicatin~ 

his designati on . The Sr . ' D. O. S . ?et' the relevant time~ 

was Ie(' ui red t o ha ve been implead ed by n ame if the 

a llegati on of ma l a fide was intended t o be considered 

by th e Tribuna l . The app lica nts ha w made abs ol utely 

vag ue a nd unwarranted allegati ons. 

2 . Th e second gr ound taken is that the pos t 

in questi on inview of the decision of this Tri b unal in 

O. A. No . 647/86 decided on 21 . 1 . 1987 wa s to be treat~~=--

a s n on s electi on pos t . The respond ets in the C .. .A . hav e 

stated t na t the decision rendered in Vi rpal .:ii n;;Jh Chauhan 

V/s Uni on of India hds been misinterpreted t o mak- eout 

the case by the ap~ lic ants . 

Thi s decisi -on was on a tota lly different 

ground and does not l ay down tha t the post of Possenger 

Guard shall be treated as a non se l ection ~ost . PrO­

c eedi ngs of the Selection Commit t ee , which has conside r r c, 

the Cdndidature of the a pp l icant a lso is not to be 

interef ered with l ightly by us . As n o ,.round ha s been 

made out , the O. A. i s , therefore , dismissed . Cost easy . 

AM vc 

SCI 


